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An Act further to amend the Indian Standards Institution (Certifica- 
tion Marks) Act, 1952. 

BE it enacted by Parliament in the Twenty-seventh Year of the Republic 
of India as follows: -- 

1. This Act may be called the Indian Standards Institution (Certifi- *Short 
cation Marks) Amendment Act, 1976. title. 

2. In section 20 of the Indian Standards Institution (Certification Amend- 

36 of 1952. Marks) Act, 1952 (hereinafter referred to as the principal Act),- ment of 
section 20. 

(i) in sub-section (2) ,  clause ( e )  shall he omitted; 

(ii) sub-section (4) shall be omitted. 

3. In ser-t.io_n_ %! of the principal Act, In subsection (2j, after t'ne Amend- 
word and figrures "section 20", the words "and may also provide for the ment of 
levy of feds for the  grant or renewal of any licence" shall be inserted. section 21. 

4. In  the principal Act., after section 21, the. following secbion shall be Insertion 
inserted, namely: - of new 

section 22. 

"22. Every l-ule ancl every regulation made under this Act shall Rules and 

be laid, as so011 as :)lay bc after it is nladc, before each' H o i i ~ e  of ':gula- 

Parliament, v:hile it is in session, for a to ta l  period of thilty days tlons to 

which may be co~-n!x,iscd in one session or in tv;o or Inore successive 
' 
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be laid sessions, and if, before the expiry of the session limm0diately follow- 
before ing the session or the successive sessions aforesaid, both Houses 
Parlia- agrek in making any modification in the rule or regulation, as the ment. 

cqse may* be, or both Houses a g e e  that the rule or mgyhtioq, as 
the Cads& may be, sliaal'd not be mad'e, the rate or regu1atibl-i shall 
thereafter have &ect &.-&y in such mo&fi&fomn or be of no effect, 
as the case may be; so, however, that any such modification or 
annulment shall be without! prejudice to the validity of anything 
previously done under that rule OT regulation.". 


